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Therefore, T specially request my friend,
Mr. V. Narayanasamy—now he should

begin—to kindly remember the five minutes’
time limit.

I. Statutory Resolution Secking Dis-
approval the Kalakshetra Foundation
Ordinance Promulgated by President on
29th September, 1993

1. THE KALAKSHETRA FOUNDA-
TION BILL, 1993—Contd.

[RATYA SABHA]

SHRI V. NARAYANASAMY (Pondi-
gheiry) : Mr, Vice-Chairman, Sir, T sup-
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port the Bill moved by the hon. Minister.
This organisation, the Kalakshetra Founda-
tion, is in Tamil Nadu, The great artist of
Bharata Natyam, Shrimati Rukmini Devi
Arundale, started it with a vision that the
different forms of art and culture in this
country should be hapded down to the
vounger gencration of this country. T would
like to tell the House that she was a Mem-
ber of this House and she had concern not
oniy for art and culture but she had con-
cern for cruelty to animals also and she
had brought a Private Member's Resolu-
tion in this regard which was accepted by
the Government and the Government
brought the Prevention of Cruelty to Ani-
mal Bill.

Ours is a great country which has got a
tradition of its own. Whatever may be the
tustom which is followed by the various
communities of this country, when it comes
to the question of art, when we see the arts
being performed by the artists of this
country, we forget the race, religion and
caste and we feel that we are one. Of late,
*he importance given to art and culture
11 been totally sidelined and it has been
given o step-motherly treatment by the
Ministry of Human Resource Development.
‘Whenever they start such an organisation
‘n the name of Government its efliciency
‘s very poor. This Kalakshetra Foundation,
‘which has been started by an eminent artist,
should not become one such an organisa-
tion. That is my concern. It has got the
nfrastructure. Artists, who are trained by
Rukmini Devi Arundale, the great artist,
are there. In the whole country Tamil Nadu
s number one not only in teaching Bharat
Natyam but also in playing Bharat Natyam
and it has been appreciated not only in
Tndia but all over the world. T would like
the Minister to consider that due importance
is ziven to Bhart Natyam in the Kalakshe-
.ra Foundation Bill. Kalakshetra was initi-
ally established by the late Rukmini Devi
Arundale. She was a great visionary and a
great artist. She was found of Bhart Nata-
yam. Therefore. I request the Minister
to consider that due importance is given to
Bharat Natyam, It is said that the office
of the Kalakshetra foundation should be
located at Madras. I want that people living
in that area, people living in rural areas
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and in other parts of the country should be
Biven proper training to perform arts by
" this Foundation, (Time bell rings). I am
going to conclude within one minute.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH): I know that
sven one hour is not sufficient for you.

SHRI V. NARAYANASAMY : I am con-
cerned with one point, 1 will conclude
within one minute. Sir, in rural areas of
various States street plays were performed
by traditional artist. That shows the charac-
ter of the people. But now this art ;s totally
vanishing because due encouragement is
not given to it. Our late Prime Minister,
Shri Rajiv Ganodhi started a programme,
Apoe Utsav. It was criticised by some
political parties. In spite of that people
came from difierent parts of the country.
They toock part.in this Programme and
exchanged cuitural activities. So, I want
that this kind of activities should be there.
The Kalakshetra Foundation Bill should
give duc importance to Bharat Natayam.

In this Bill three Directors have been
mentioned, one for the Governing Body,
cne for tie Academic Commitiee and pig
for the Finance Committee. Clause 19
defines about the Directors. Here it is
not very specific as to who should be the
Director. I woulil like to know whether the
Director, who besn refzrred o in
Clause 19, would be for the Governing
Body or for the Academic Committee or for
the Finance Comm'ttee.
Minister to clarify this point.

.
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SHRL BISHAMBHAR NATH PANDE
(Nominated) : Sir, behind the founding of
Kalakshetra, there is a story of a ‘brave
iady who valiently fought against the pre-
of orthodox sections of society
apainst dance and music, Late Rukmini
Devi had to fight -a hard batfle in convert-

ing the orthodoay Lo her viewpoint for revi-
talising the languished art of ancient Fadia,
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The idea of Kalakshetra wazs initially Aoated

hy Gurudev Rabindra Nah Tagore, when

he was the Chancellor of the Theosophical

[13 DEC.

University. Kalakshetra was to be develop-
ed more or less on the same pattern at

that of Kala Bhawan at Shantiniketan, with
speeial themes reflecting the dance pattern
of South India. Rukmini Devi specialised
in Bhart Natyam relating it 1o classical

and carnatic music. Throuegh centuries in

Indian history, art in its own way has kept
the spirit of Indian cu'tural thought eter-
nal, So fresh is the meaning of the Rip
Veda, chanted since 2500 vwyears before
Christ, that out of it was created an abstract
dance-piece (hat spoke of the very beginn-
ing of existence and yet used a2 modern
from for expression. Thus the damce in
itself entiches the world with a new hori-
zon extending beyond the usual boundaries
of thinking, illominating and projecting
aspects of life and bestowing upon them n
new dimension. Aesthetic absorption has
always been compared to a spiritual experi-
ence, for each man brings his own under-
standing to it. The problem is of communi-
cation. That is why there has to be, in
the development of a nation, an educative
force, that direct; correctly the minds of
the people towards comprehension. The
technique of vision is not a momentary,
fleoting, phemtiemenon. It is a long process
of study and appreciation, Only then can
a student acquire the perfect sensibility re-
quired for identification with artist and the
art i#adf for to an artist in India, work
is dedicated to God. In the course of the
researches and enperiments, the classical
texts find a new illumination in modern
terms and young peoplc find that old storieg
illustrate the realities of human life, and
patterns have not changed much through
the centurics. Smt. Mrinalini Sarabhai, an
exponent of Bharat Natyam says : “Bharat
Natyam, the technique into which Rukmini
Devi, had dived the deepest, speaks always
of love and longing, often stretching arms
to God. The dancer felt not only love but
frustration and despair; again, not the
sweet despair of the beloved, but the des-
pair of the downtrodden, of the millions,
who in this ceniury of man. cannot find
enough to eat, of women cxalted some-

where, dowsieed in other regions, Se onc
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creation told of suicide, the ultimate of a
dreary, dreadful, existence which drove a
woman to death, the horror of anguish, the
terrib'e penalty of an unhappy, unwanted,
marriage. The real world must be touched
and moved by dance, Not because it is a
crusade, but because the dancer is a living
human being, Iossed and turged in the
changing values of an alien world. The
past is springboard, the preparation for the
perfect leap into the fulure. No dancer
can live and breathe only in the past. She
will then. like the sculptures, kike Ahalya,
be turmed to stone, exguisite no doubt, but
without life. A form can hold perhaps for
all time, but a gestare changes its validity.”

I had the privilege to be at, during my
early student days, both Kalakshetra and
Kala Bhawan, At both the places, new
experiments were being made in music aad
dances. Manipuri, Odissi, Kathakali and
several other danee-styles were experiment-
ed in these two institutions. Dance-dramas
based on Ramayan, Mahabharat, Gita-
Govinda, Nalagharitam, Prahlada Chari-
tam, Ushaparinayam, Hearisth Chandra
were staged at Kalakshetra, According to
Prof. VX. Narayana Menon, "Some of the
finest music for dance-dramas, has been
the creations of Rukminj Devi at Kala-
ksheira, where she had the guidance and
the professional insight of that abundant
and fertile penius, Tiger Varadachariar,
and that serious and scholary compoger,
Mysore Vasudevachariar” There have been
areas and musical systems in which the
relationship between song and dance, that
is, between the two types of body and
speech rhythm, has been close when the
one has infltenced the other, a great deal,
strengthening both in the process. This is
where we sce thythm in the most integrated,
sophisticated form and India is one of these
rare examples,

The close interdependence of melody and
thythm is a feature of all purcly melodic
music. The more sophisticated the melodic
line, the more sophigtivated its rhythmic
structure. This is equally towe of Irmknisn
music. Arabic supic, Canfoodin mudc
and, of soprm, Indlep mpsis; 0 wik F Dhlth.
the drum-=ihe percussion instrument—is
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un integral part of performance. Areas like
Indonesia where the rhythmic element pre-
dominates as in the Gamlin with its subtle
contrapuntal Ssystem is rather different
becanse the melodic line there has a slightly
differcnt function.

What immense variety there is in these
various manifestations and how superbly
and tightly have they been knit together

and harnessed to the dancing feet in |

Bharata Natyam, in Kathak, in Kathakali,

in Bhagavata ‘Mela, in the Raslila of Mani-’

pur, in Kuchipudi, in Mohini Attam, in
Odissi; not to mention the many folk
styles all over the country; the Ramlila, the
Krishnalila, the Ras of UP and the north,
the Nautanki of Rajasthﬂn, the Bhavai of
Gujarat, the Burrakatha and the Veedhina-
takam of the sonth! What organisation
there is in the tehais, the teermanums, the
kalasams, their drama and their eloquence
ore heightened by the words, the vocal
parts ‘preceding them and following them.

The music of our finest dance dramas
does not merely reinforce dramatic action.
It is part of the dramatic action, the visual
experience. The presence of musicians o
the stage is not a distraction to the dance;
it is part of the total audio-visual experi-
coce. - o

I know how the Kala Bhawan and the
Santiniketan suffered during thirties from
financial strain. Gurudev, in his  old  age
and frail health, had to go to important
centres to stage his play with the troupe of
Santiniketan. When Mahatma Gardhi came
to know .of it, he sent his special envoy,
late Shri Mahadev Desai, to appeal to
Gurudev to cancel  all his further pro-
grammes and go back to Santiniketan and
that he would arrange the deficit amount
of Rs. 60,000. Within a week, the sum was
sent to the poet through the munificence
of Birlas.

The Kala Kshetra of late Rukmini Devi
has been doing a very useful work. Bnt
during my visit to Kala Kshetra as the
Chairman of the Joint Parllamentary Com-
mitte in ‘econnecton with the Vishwa
Bhamatl - University (Amendment) Act, I
was told ‘thit Nala- Kshetra was passing

[RAJYA SABHA)
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through financial difficultles. I do hope. that
this august House will pass this Bill unani-
mously and would not let this very impor-

“tant centre of fine arts languish for want

of funds and direction.

Sir, with these words, I wholeheartedly
support this Bill.

Smmars (s 19T 2919 fag): @2
= oFFE 2 995 30 fHRT 9% @9
wogtae & oy wafha it & o

The House then adjourned for
lunch at twenty-nine minutes past
one ‘of the clock,

The House reassembled after lunch at
thirty-three minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) in the Chair.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We shall now con-
tinue the discussion on the Kalakshetra
Foundation Bill. Yes, Mr. Pasumpon Tha.
Kiruttinan,

SHRI PASUMPON THA. KIRUTTI-
NAN (Tamil Nadu) : Mr. Vice-Chairman,
Sir, I am thankful to you for having given
me this opportunity to speck on the Kalak-
shetra Foundation Bill.

Sir, this bill has been brought before
this august House by the Government of
India to nationalise an important and unique
Soc’ety founded by the late Rukmani Devi
Arundale. This Kalakshetra of Madras has
become a renowned instifution of internatio-
nal repute in the field of performing art
and has become famous because of the hard
ard d=dicated service by the above-said foun-
der. Even though it is in existence since 1940
troub'es in the administration of the
Society started during the year 1985, It is
under litigatiop for the last seven years.

The Government of India. I think, has
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decided to stop this eplsode by taking over

the institution itself. I, therefore, want lo
make some submissions which, I hope,
would be considered positively by the
Central Government,

Sir, all of us know that without the
DMK’s support, the bank nalionalisation
could not have taken place in this country.
We had supported the bank natiopalisa-
tion policy because we thought that the
banks would serve the downtrodden and
the have-nots, Bat, now, instead of trying
to achieve the real intention of bauk natio-
nalisation the Govermment of India has re-
sorted fo impose the Hindi language in the
bank sdministration. It is most unfortunate
and condemnable. Therefore, we have our
own doubts that you may do the samo type
of diservice to this institution also, We de-
mand that the administration of Kalakshetra
should - concentrate its activities only for
the purpose for wheh it was founded by
Smt, Rukmini Devi Arundale and its well-
wishers. Otherwise, we have to oppose this
move. We want to see the medium of in-
struction of this Institution to be in Tamil
and English languages only. We have a fear
that anythng national is to be Hindised. It
shonld not be so. Don’t bring in Hindi in
the office of the institution. T want a solemn
assurance in this regard from the Minister.
Nationalism cannot be Hindi-ism or Hin-
duism. India is a subcontinent which
is multi-lingual, multi-racial, and mult-
religious. In the name of nationalism, do
not impose Hindi, that is, do not impose
one language, one race, and one religion.
This attitude will endanger the unity and
integrity of the nation. All national lan-
guages are to be honoured equally and all
races and religions should also be equally
honoured.

The second point which I want to em-
phasise is regarding Bharatanatyam. This
institution was started and Tun by the
founder only to train and promote Bharata-
patayam. But, during the last seven years
we are told that this age-old and classical
South Indien dance Bharatanatyam was
relagated o the -backgréund, and Impor-
tange ls given- to other erts. It is mois
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deplorable. 1, therefore, requast the Govern-
ment to restore the sfafus guo anfe, and run
the institution to train and promote Bhara-
tanatyam and Karmatak music, In the name
of promoting arts, Bharstanatyam and Kar-
palak music should not be relegated ta
the background.

The third point to which I want to draw
the attention of the Government is thal,
they should see that this institution
is not dominated by one community .
only. I came to understand that peo-
ple with vested intercsts and belonging
i0 one commuuity who were coger lo take
over this institution are now trying to enter
the Kalakshetra with the help of the Central
Government.. This mischicf should be pre-
vented. The people, those who arc dedicat-
ed (0 art and having personel integrity
only should be nominated in the Governing
Body. And the Govermmnent should tske
curc to see that the paliticians 4o ot cnter
and spoil the institytion.

Sir, the last point is regarding the repre-
sentation from the State. I demand that
more represcatation should bc given in all .
administrative bodies of this institution ln
the Tamil Nadu State.

Before concluding, I want o say that the
character of the institution should not be
lost by bringing in outsiders.

With these words, Sir, I conclude. Thank
you,

SHRI N. E. BALARAM (Kerala) :
Vice-Chairman, Sir, I support this Bill bo-
causc the purpose of the Bil L Mo
take over this institution and bring it up ns
an institution of national importance. Sir,
many things have been spoken about Kalak-
shetra here. I do not want to repeat them.
Everybody knows about the reputation of
Kalakshetra at Adayar. And we also know
that the management of the institution, ac-
cording to my information, were demand-
ing the Central Government long time back
to take it over becaute there was no proper
management. There were financial difficul- .
tics. As has been polated out by the previ-
ous speaker. lhcte was' nllo lhggllan.s

oo iy kit o
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institiition 2nd #ninedin i ds en institotion
of :national -importance. Though this is a
belated ‘piece ‘of legislation, I welcome it.
At the same time, I do not think there was
any need to bring forward an Ordinance.
Anyway, 1 do dot want to say much on
this point.

We have got anethér insfitution about |

which T would like to mention at this junc-
ture. :Of course, Kalakshetra is a very emi-
nent institution. It does require immediate
help.  But 1 want to draw the attention of
the .Government to a similar institution,
Since the time 1 eame here as a Member, 1
have been repeatedly reprcsenting to all the
Prime Ministers, ineluding the present
Prime Minister, as well dll the Human Re-
source. Developsment ‘Ministers, including
the present Humaia Resource Development
Mimister; about the precarious condition of
an outstanding, nationally-outstanding, insti-
tution in Kerals, namely, Kalamandalam.
It was established six-seven years back. 1

do not want to say that it is a world- '

famous institation. 1 do not want to talk
abowt it. In ‘this institution, they have been
giving ‘traiming im six important art forms
for-thé14st dix-soven years. They are giving
training not only in Bharatanatyam, but
they arc also giving training in Mohini
Attain, Koothy, Kathakali, Ottamthulll,
ctc. They are giving training in relation to
many important art forms. In this institu-
tion, ¥here are sti@ents not oily from India,
but cven today, there are students from
foreign countriea like Australia, England,
America, Poland and other countries. Many
studénts- from abroad arc coming here to
have trhining in the various art forms.

The Kerala Government is, of course.

extending some help. 1 do not forget that. -

1 do not deny if. But they are not able to
improve or strengihen this ipstitution. The
prels':nt' condition f this institution is
totally bad, As said, I have been repealedly
represqnliﬂg “to the concerned Minister
inclufling the Primc. Minister. Everybody
says thpt this institution should be improv-
ed, but nothing happens thereafter, There-
fore, I register my stromg protest, very

[RATYA SABIIA)

!mﬂ.,l’mteﬂ-‘.ﬁo!ﬁs » _politician, byt as a-
Tover of art, wynitat cuis Mtitude. What is
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this ‘Government doing 7 What is the harm
in taking over this institution ? 1 invile all
the Ministers to come and sée how this
institution is functioning, 1 invite them. 1
invite even the Prme Minister to come and
see what is happening in Kalamandalam,
Please come and see the various art forms
thut are being performed therc,

Sir, this is the only centre in India—I am
very much proud about it—where cven
today Sanskrit dramas are taught and
enacted every month, every year, every day.
If anybody wants to see Sapskrit dramas,
they should come to Kalamandalam. We
will show them. This is known as Kooti-
yattam in Malayalam, If you want to see
Sanskrit dramas, please come tp Kalamany
dalam. But nobody comes. Nobedy is pay-
ing any attention. I fee] very strongly that
the Government is not keen on maintain-
ing and developing the artistic heritage of
the country which is very much required
o be done. This is my charge. This is my
charge against the Government. 1 want to
lalze this opportunity to request the Govern-
ment that they should serioysly consider
th's question and take steps o tgke over
this institution. T say this because the Kerala
Government is not in a position to help
much. They are ig a very difficilt financial
position. T do not want to gp intp the
details of this aspect. I only say that you
should come and see the present condition
of the institution.

As you know, this ipstitution was esta-
blished by the very famous poet. Vallathol
Narayana Menon. He was very famows, at
least, for us, Malayalees. He was a preat
pcet. He was respected by no less a persen
than the late Pandit Jawaharlal Nehru.
P:nditji came and saw Sanskrit dramas. He
wils very much appreciative of the Sans-
krit drama, Mrichhakatikam. He had opined
or. it. He wrote that thowgh he had seen
Mrichhakatikam at several places, the ome
perfromed at Knlammandalam was very bril-
liant. These commerts are there in the
handwriting of Panditfi. But unfortunately,
ncbody comes there mow. Why are ‘you not
coming 7 Why are you hesitating 7 Don’t
you have funds? You sfe ‘spending un-
neeessArily on 30 masy thimgs. OFf courté,
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what 1 am saying is not connected with the |
Bill we are considering, but T am taking
this opportunity to raise this issue. Please
come and help this institution. This is an
imstitution which reguires the help of the
Central Government. Thisy requires financial
help from the Central Government. This is
the point I wanted to raise. Otherwise, 1 |
support this Bill. However, as 1 said, T do
not find anny need for bringing forward an
Ordinance. T have gone through this Bill. |
There is no justification for promulgating
on Ordinance. You could have brought
forward a Bill. I also made a mistake
though I moved an amendment, suggest-
ing it to be referred to a Select Commit-
tee. J could not move it at that time,
that is misteke. 1 hope the Government
will pay sufficient attention to the point
that 1 have made.

SHRIMATI URMILABEN CHIMAN-
BHAI PATEL (Gujarat) : Respected Vice-
Chairman, 1 would like to  congratulate
the Minister for bringing forward a Bill
giving the Kalakshetra institution the sta-
tus 'of national ‘importance. Sir, India is
known all over the world for its art and
cultural development. Any socicty which
wants to develop culturally and spiritually
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has (o develop its art and literature. If
you want to bujld a new India, it is not
sufficient to undertake industrial develop- !
ment, technological development, scientific !
development only. It is all materialistic
developmenl. So, to build a new India it

is necessary to build and give national
importance to such organisations. We all |
know that these days there is an invasion !
of mass media entertainment techmique on
our classical arts, especially the music,
the dancing and the performing arts. You
hnow how the young generation is crazy
after these things. The whole mentality of
the young generation has changed. The
aim of the life of the new generation
seems to be ‘eat, drink and be merry’.
Charwak used {0 say, “ O Feay ﬂ;ﬁ

RECES

This is the the‘oryk,.nf Charwak which is |- > .- 0 &5 i Sl
qeAY & § Frdl waw o 1 aa 7 19 @OE

coming true, The young generation has
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gone on that line, Flwy hawe Ao popfive
or construglive. activities ~before. -them.
Many a time we see that they are hot
aware of their dutics and ‘résponsfbilifies.
H we want to save our -yéung geperaffon,
we shoyld deyelop such, type of organjsa-
tions every State, in- every pdrt of the édun-
try. 1 propose that the GovVerhmtent: sfinld
lake interest and sec that in- pvery .Sgate
has four-five institutions of national impor-
lance, and are developed so that the tYénd
of the young génération can be thalged.
There shouldd be some aim -before our
young generation to develop their own
personality and to take intérest in the art
and culture of our society.

As you know, Sir, in the middle ages
and in the past the kings used to support
such type of art and cultural activilies.
They used to sponsor and encournge the
eminant artists, The artists were gréally

! honoured by them, In the same way, even

the religious Instimitions used to* sponsor
different types of performing arts, especial-
ly music. But nowadays there are no
kings—we have adopted @ democratic
form of life—and even the temples have
changed their attitude, while many tradi-
tional and village arts and crafts aré now
dying away. We chould also try to pre-
serve those arts also and special atlemtion
should be given to them. I propase that
if such institutions in the different felds
are developed in the country, a great thing
can be done whereby we can build a real,
new India.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : SHRI Satya Prakash

¢ Malaviya. are you gomg to reply on your

resolulion ?

it weq wET A (S5 I3
I WEIRT, AT (& R fraza fro
ar fF qug #t FEAT T3 T ATFCE |

afggm F =87 123 § aTHIT FI W

F1a F1 Afawi fear wa7 § 6 g seamw
® fd &7 79 awdt & | AfE g
e i T ¥ 1 oF w ag & fe W $ <1
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 qwly Wk g F ey afcfeafat faga

B FAmd #TT0r g SATAVYF &Y AT F Asar-

AW R SR TWA. R TE@ 73 | W Ow

& eqr sy fear a1 & weft ot
wyag frdas ¥ege fFar @ @ 9ad

gl A HIOAf X oww qw wWOIU W
Rt Al @ o R s 123
® AT ATy frar @ ar FoREA

ag TaA & fiF FuT e Af 99 QT 4T, F"

9w qTEG AL § | AR TF I F1EAW
femiar qgar fF Fm & oEr afkfeafaai,

F7 @ Q&7 QT 9 MAS /I
& s 3w FY ATA B ISW@W G | 1237
g1 41 2 5 39 AAg 7 SEFL F9 A%

. W A AF W & A uenfa g @
g fF Ot afcfeaimar fraqm § As

RO gTa F@EE FT § @ 0 g
AMAVGF & Far § | FF @ Fa AW D
TEFT ] o @ A& AgEm F IAEC

aifgn 5 23 faaraT &1 A 4F AFET

ey fwarmar § Ay sy oY afcfeafaai

faremA 4 fTF FiOT ga FARFA

] Framawar €F P Sar A1 9gF [gr N
¥y G99 q@ o g IF W IEh AT
FEAIT 7 A1 B FWEW & AT 77
TR TG 4 )

ZEC AF UF A AT F AT &4
#rhfaa frar ar fF @a Tafam @@ &

foo Fratar A AL T LA 11 F 19

q=el & grqEE fear agr ® oo

A TG a’m HT 0F TEIT r-ﬂ
ﬁmaﬁrl lﬁqavﬁﬁr qr &
wd tw WA g9 § S@F A
sfafram g IIfge | F78 = @

ww A wwem W W0 e

fir @& Sfafafe wea awr & @ 1T OF
wfafafa aF gar w1 @ gad o A
frdaw, § sweft wr e z‘rri’rwi:firtr
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tad Wi wwf A v °f § faang w9 F
fF 3rasee faoes faT strdm ) ot q=eg
arfqAz fFd Srdd, SgEda S T 9Ae
feg #t Faareor § i ST saT—7 AveaTe
o wFdt ¥ 1 dffr O gadER § 9ER
¥ AT T g, Tt wai W - fadas
A oadt A g g q@hte § ag Tgm
Hal ST H9A[ IAT I gug &9 @ W
A 47 A FFigq fFar § I &
FI A 717 & A & fRT avgad R\
g gaFT T AG @ @i, ag W TR
N FT FT

faar Warmn & Tow Wt HiX wedlty
¥4 Wam ¥ Tm WAl (S0 AW
HAgHE) © JAGATERT AZIR4, § Sw Gl
HZEGT FT AT § frgiv 57 faw 9T sw
fa=re <@ v ga, wada fogn ) 7iEdg
wiNdg S 7 ow TS AT I5rf 1§
e fee o feds @@ & @1 wAET
TR € | § 4T wreAw & s T35
ursfy ot F ag FaE TEE 6 afe
& a3 ¥ e ATgeawar 9g € 5 wWh
ST G ATTATAF GRA AT AT 1 1T FeAl
wa F A geafe § 9 o} sqreifiw @y
3 Tt K AR A a9, 39 FI Aifedq
FT T | TqE W09 & a9 v dw, RIS
S qEGAFI FAl F AT A AUy
({7 T NG GEATRINEE, MK H gyFT
Tea [T TG THATT IV HEUET gIT
eI wweETw  afufags, 1860 3
IR U AATFa Arargey F ®98 equiae
WA @ AR TT F glearg wEm
A ANEHES TFE, 1975 F HUA 9@
Wediga 1 0% | fqwe yawe ® faqiqa:
JHF GEITTH A IGH 00T AR T4 aa
# gfces gzel F qE & gedg FEar
e rgtas, faeia ST dafos gqead a9y
Y T | A9 & T8 & w707 PRIy WY
wrew 1ok | 98 1991-92 & T T
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AT F TAT qF AT qLHTL § w7 AF

T I@HT TEF SHEAF qq TET /g

1 wear F ©7 § 0T FE B FATATETR
A FCATIET | ATIZ FG F7L FAT 9T
TEMA T I3 ff 9F | IT7 F geqTF
F qraWl F1 FIfAF w0 A AF | FA
A g BT maAr F wiAavs) 7Y f3-
TILAT 9 FAT A T 4137 5 (a7
TR AT F47 @dT 7 fgw ) Fear
aF wiEsy & Farwary #1 gkl
F A far 93z e @ Tige ) F
|7 F gRE AT A7 (3 SR gEe
aFel oEEmEAt A {7 Feay S
fFd I3 1 7 FETT BT AR gEETN
g0 fAT g 1 AT 91T %" A 9m
faq wRmt #1774 @A & faT afg aqafa
gr ng &ty fiomg ryeq IaET Sgd &
FrEat F w4 Tf o A Ay g wd | dF5 0y

F AT A FATTRA 7 577 ) Fdr1g

A e JFFR L F FTATFCN FY AT R
Fq 4| TZTE TAATH T AfT ALAR O
T AAWHAT 4T | ITFEA AR A
AT THAATHT A7 Afer F7 1AL | FEAT &
Fer A ey A ITHET TI°T [ FAT
4Y | 3gF w3 1 Ter 4 fqe gafwa
S SRR AT\ T FIH FEF T F [T 9T
tTRIX FEAT AT ATISTA T S FFF GT |

FIRATD TEEA F 50 g3 a0 FE
oFF ISF | IR {IAAIG gwea o
Froash oodiisg Tag & vafan = #

fa3ms T & (qa agi oF gvw FRar ) &

NI G FT ATH FEAW F qZ AT
Zar F fa| £ o P9 R qTE W T
1T AU AT 0T AT I9 gHA TAEY
Fr T gl Iuwr | fratow fwar
ST | R Al WERT A 1 ATHT
THRUT AFFET B AT 1936 § F IA0T
fAcaa@r I8 wEd F Ao 3w 9y 92
frafer 1 5 2 v oFT d7 aqfam
94-L/B(N)225RS5—18
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5 & gaEa A T 41T 11F ATTT
T E|

T84 a1 &1 a9 Sdt s fawr @
% ot Fgl AT 1T A SmiwT A
UFH-HRALY A= F UqlAn S AT
ZAT famr & qIK WAT SMAFEL TS A7
safen i, Tw e T S e Ea &
qNd wiEAW §, wAAT  §gEN  Ag
o gafera A g, 3g T@ET AFA R
THFIC IR F QUHTAT FAAAN
ST | 3/ FITOw & TAIFET FY AT
qrg #1 vrg-wifEfaay Asa &1 ff 7ot
ey mar &\ e T § A el aEY
T 0ol A £ ogmam d oft gE At §
diafe #7721 IFR A FAT HeAd F
d FH FTIINR ¥ AR adi R
Tig FE | § qiedra qaed} F¥ ag FEAr
=gt IaT gRT Tz F I age 2
A7 afrm F w7 W 3097 awm Ao
g 9% fa9iL fFa) o

SHRI N.E. BALARAM : Please do it
as early as possible. Kindly do it as early
as possible to avoid litigations. Now ig, the
proper time, Do it now so that you can
aveid a number of cases.

ITWo AIXR. #gWT : I=q aan X
T 97 aqey eA1A T ST 3.00 B
qrafy w7 T gar R 2F—aaT &
GIT 7 FAT FZT K FAFC T H7E TCFIT
# FaT il & guR I7 famr S,
A A w4y gz A TEm R oA
AT @6 R FER A qEIT
T G FY FX R FHATE ® a9
Ja faar S i< gAn FE vsfafq
wfzT 2% #1 g9 TIA4E. Fr Tl
FeqrHAl § F1Y FE @ IO F 7907
Sq7 fear str@ar |
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ATHT 287 qda 537 9 91 38 f7g
F Had | 9oC O § | € HAyg Fer fF
qiAHty aTeg 5N = F1 qw w0

st gra fag (Gww) © wiEg S A
gg W asrtar| & Far 73 nfame,
AFGHT ST ST GAT F AT F1 A1
# TR, THE TG aoF @ g ?

To AT AgAE © T8 A7 7 5 99
®F FA0 99 TR 34 9K AN FL AT

SHRI G. SWAMINATHAN (Tamil
Nadu) : Any Member of Rajya Sabha or
Lok Sabha who knows dance can also be
be a member of the Governing Body.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Shri Malaviyaji,
are you withdrawing the Resolution ?

SHRI SATYA PRAKASH MALAVIYA:
I am not withdrawing my Resolution.

SHRI M.A. BDABY (Kerala) : Many
Members dance to the tune of many.

SHRI S . K.T. RAMACHANDRAN
(Tamil Nadu) : Of course, nominated
Members should know the Fine Arts sub-
ject.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : 1 shall put the
Resolution moved by Shri Satya Prakash
Malaviya to vote. The question is :

“That this House disapproves of the
Kalakshetra Foundation Ordinance,
1993 (No. 31 of 1993) promulgated
by the President on the 29th Septem-
ber, 1993.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : T shall now put
the moton moved by the Minister to vote.
The question is :

“That the Bill to declare Kalakshetra of
Madras to be an institution of natio-
nal importange to provide far the

[RAJYA SABHA]
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establishment and incorporation of a
Foundation for its administration, to
make provisions for further develop-
ment of Kalakshetra in accordance
with the aims and objects for which
Kalakshetra was founded and for
matters connected therewith or inci-
dental thereto, be taken into consi-
deration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We shall now take

up clause-by-clause consideration of the
Bill.

Clausc 2 to 7 were added 1o the Biil.

Clause B—Establishment and incorporation
of foundation.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Clause B, there is
one amendment by Shri S. Viduthalai
Virumbi.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): T move:

“That at Page 5, line 8, after the word
“Madras” the words “and the medium
of instruction shall be Tamil and

English only” be inserred.”

Sir, T want to make a small submission.
My colleague, Shri Pasumpon Tha. Kirut-
tinam, said that we have a penuine fear
that Hindi would be imposed in this insti-
tution as it has been done in other Cen-
iral Departments in Tamil Nadu. Anything
in the name of “national” should not be-
come Hindi-ised.

The other thing is other arts will be
taking prominence in this intitution. The
institution was founded by Rukmani Devi
Arundale for promotion of Bharat Nat-
yim and Karnatak music. Therefore, T
demand a solemn, assurance from the
Minister that Hindi would not be imposed
in this institution. Number two, Bharat
Natyam and Karnatak music would oc-
cupy the centre-stage of all academic acti-
vities. T want the Minister to react,
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THE MINISTER OF HOME AFFAIRS
(SHRI 5.B. CHAVAN) : He is deputis-
ing.

Mo AT HEWE : F1E C@E a7
T@ IR A T AG gFar | A AT A9
TFGTE F1 AT AFATE

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Virumbi, are
you withdrawing your amendment? The
hon. Minister says that he cannot give any
assurarce.

SHRI MURASOLI MARAN  (Tamil
Nadu) : He can give an assurance. Can't
he give an assarance ? It becomes part of
the discussion so that it cap become a
guideling in future.

SHRI S5.K.T. RAMACHANDRAN: It
is a natiomal institute. Any language can
be there. There should not be any langu-
age barrier.

SHRI MURASOLI MARAN : He is for
Hindi.

SHRI VISHVJIT P. SINGH (Maharash-
tra) : There is on aspect. With the reco-
gnition of Kalakshetra as a national insti-
tute, its activities will definitely not be
confined just to Madras. The fact is that
now we expect that Kalakshetra with its
staff and duties on a large scale with the
Government funding that would be avail-
able. I think soon there should be bran-
ches in Delhi, Simla, Chandigarh, Amrit-
sar, Bhopal, Lucknow, Patna and many
other places. Once that happens, it is
obvious that the local language will also
come into play. Therefore, seeking any
such assurance from the Minister would
be totally ...

MURASOLT MARAN : What
Bharat Natyam and Karnatak

SHRI
about
music ?

SHRI VISHVIIT P. SINGH: Bharat
Natyam and Karpatak music are  very
much part of the things in the Bill itself.
The fact is that if the hon. Member had
taken the trouble to read the Bill, he
would have found these things in the Bill
itself.
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SHRI S, VIDUTHALAI VIRUMBI :
The Member should know that the other
arts are taking prominence and that is why
1 have brought this amendment. He is not
aware of it. (Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Viduthalai
Virumbi, the Minister is not giving any
assurance. 1 can only put your amendment
io vote.

The amendment (No. 1) was negatived.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : I shall now put
clause 8 to vote. The question is:

“That Clause 8 stand part of the Bill.”
The mwion was adopted.
Clause 8 was added to the Bill.

Clause 9 (The Objects of Foundation)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY : There is an amend-
ment by Mr. Viduthalai Virumbi.

SHRI 5. VIDUTHALAI VIRUMBI :
Sir, T move :

“That at page 5, line 17, after the word
“Bharat-Natyam”, the words “ and
Bharat-Natyam shall occupy the Cen-
tre of stage of all academic activities”
be insersed.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : You have already
spoken on it. Are you withdrawing it now?

SHRI S. VIDUTHALAI VIRUMBI :
No. T am pressing it.
THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY) : Then, I will put
it to vote.

The amendment (No. 2) was negatived.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : I shall now put
clause 9 to vote. The guestion is :

That clause 9 stand part of the Bill.

The motion was adopted.

Clause 9 was added to the Bill.
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Clauses 10 to 35, the First Schedule
" ithe Sédond' Schedule were added to
the Bill.

Clause 1, the Enacting Formnla and the
Title were added to the Bill.

DR. ABRAR AHMED : Sir, I move:
“That the Bill be passed.”

The guestion was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We shall now take
up the Governors (Emoluments, Allow-

ances and Privileges) Amendment Bill,
1993,
THE GOVERNORS (EMOLUMENTS,

ALLOWANCES: AND .PRIVILEGES)
AMENDMENT BILL, 1993

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Sir, I beg to
move ;

“That the Bill furiher to amend the
Governors (Emoluments, Allowances
and Privileges) Act, 1982, as passed
by the Lok Sabha, be taken into consi-
deration.”

Sir, Article 158(3) of the Constitution
provides that the Governors shall be en-
titled to such emoluments, allowances and
privileges as may be determined by law
and until a . provision in that behalf is so
made, such emoluments, allowances and
riviléges as are specified in the Second
Schedule to the Constitution. Accordingly,
Parliament ecnacted a law, namely, the
GDVEI’DOi‘S\ (Emoluments, Allowances and
Privileges) Act, 1982, to lay down the al-
lowances and privileges of the Governots.
The said Act and the rules framed under
this Act, namely, the Governors (Allow-
ances) Rules, 1937 came into effect from
the 1st April, 1987. However, section 3 of
the said Act, which specifies the emoluments
was brought into force with effect from
1st April, 1986 by an amendment of this
section and the emoluments payable io

v
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Governors were raised to Rs. 11,000 per
mensem. The emoluments are payable sub-
ject to the deductions to be made as re-
quired under the proviso to the section,

Provisa (a) of section.'3 provides that
if a Governor, at the time of his appoint-
ment is in receipt of a pension  (other’
than disability or wound pension) in res-
pect of any previous service under the
Government of India or any of its prede-
cessor Government or under the Govern-
ment of a State of any of its predecessor

Governments, his emoluments shall be
reduced.

(i) by the amount of that pension :
and

(ii) if he has, before such appointment,
received in lieu of a portion of the
pension due to him in respect of
such service the commuted value
thereof, by the amount of that por-
tion of the pension; and

(ili) if he has, before such appointment,
received a retirement gratuity in
respect of such previous service, by
the pension equipment of that gra-
tuity.

The pension equivalent of retirement
gratuity has been made non-deductibie with
e{fect from 1-6-198R8 Ey an order of the
Ministry of Persongel, Public Grievances
and Pension dated 3rd June, 1388. The
persons retiring from the Government,
therefore, get a liberalised treatment on re-
employment. Therefore, it would be appro-
priate if a similar benefit is given to
Governors with effect from Ist June, 1988,
I request the hon. House to accept the
legislative proposal befbrc it.

The question was proposed.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : This is a very
small amendment. Shri M.A. Baby.

SHRI M.A. BABY (Kerala) : This is a
very small amendment but the role of
Governors in the national political life is
not such a small thing. It is a  highly
controversial matter. Therr:fm‘e, with your
kind permission, T would like to take this



